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SUMMERTRAVEL LIFTS PASSENGER TRAFFIC 9.2%

Domestic air travel
scales new heights

NITIN KUMAR
New Delhi, July 7

AFTER LOSING MOMENTUM
in April, when domestic pas-
senger traffic declined both
sequentially and year-on-year
amid softer travel demand and
rising operating costs, the
domestic aviation sector
regained altitude in May, dri-
ven by strong summer travel
demand and airlines focusing
capacity on high-demand
routes.

According to data released
by the Directorate General of
Civil Aviation (DGCA), domes-
ticairlines carried 15.4 million
passengers in May 2026, up
9.2% from 14.1 million in the
corresponding month last
year. Passenger traffic also
rebounded from 13.8 million
in April 2026, reversing the
previous month’s slowdown.

For the first five months of
2026, domestic carriers flew
72.9 million passengers, com-
paredwith 71.6 million during
the same period last year, reg-
istering annual growth of
1.91%. On a month-on-
month basis, passenger traffic
rose 9.49% in May, highlight-
ing the sharprecoveryin travel
demand during the peak sum-

mer holiday season.
The rebound suggests
domestic travel demand

remained resilient despite
operational headwinds that
had weighed on airlines in
recent months, including ele-
vated operating costs, aircraft
shortagesand airspace disrup-
tions. Airlines also continued
to optimise network deploy-
ment by prioritising higher-
yielding routes as demand
picked up.
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retained its dominant posi-
tion,although its market share
slipped marginally to 64.9% in
May from 65% in April. The
airline carried 9.99 million
passengers during the month.
The Air India Group
strengthened its position fur-
ther, increasing its market
shareto 25.6% from 24.7%in
April after carrying 3.93 mil-
lion passengers. Together,
IndiGo and the Air India Group
accounted for more than 90%
of India’s domestic passenger
traffic during the month.
Akasa Air maintained its
steady expansion, retaining a
5.8% market shareafter carry-
ing nearly 0.9 million passen-

CCI clears upGrad
buyin Sorting Hat

FAIRTRADE REGULATOR CC(CI
on Tuesday cleared upGrad
Education’s proposed stake
acquisition in Sorting Hat
Technologies, the parent com-
pany of Unacademy, and their
subsequent merger.

The approval comes nearly
four months after Unacademy
co-founder and Chief Execu-
tive Officer (CEO) Gaurav Mun-
jal announced that both com-
panieshad signed aterm sheet
for upGrad toacquire Unacad-
emy in a 100% share swap
deal.

“The proposed combina-
tion relates to the acquisition
of shareholding in Sorting Hat
Technologies Private Limited
(Target) and its merger with

and into upGrad Education
Private Limited (Acquirer),” the
Competition Commission of
India (CCI) said in a release.

Mumbai-headquartered
upGrad Education has a pres-
ence across the formal and
non-formal education seg-
ments,while Bengaluru-based
Sorting Hat Technologies Pvt
Ltd operatesin the non-formal
education space through
online learning platform
Unacademy.

“Commission approves the
acquisition of certain share-
holding in Sorting Hat Tech-
nologies Private Limited and
its merger with and into
upGrad Education,” watchdog
saidina postonX. PTI

FORM- G
INVITATION FOR EXPRESSION OF INTEREST

KRISHNA KNITWEAR TECHNOLOGY LIMITED OPERATING IN MANUFACTURING
TEXTILES AT 65, KRISHNA NAGAR, VILLAGE SAMARVANI, SILVASS5A-396230
DADRA & NAGAR HAVELI

[Under Regulation 36A (1) of the Inschency and Bankruptcy (Insolvenoy Resolution
Process for Comporate Persons) Regulations, 2016

gers, while SpiceJet's share
declined to 2.5% from 3.4%a
month earlier.Regional opera-
tors Fly91,Alliance Air, Star Air
and IndiaOne Air together
accounted for less than 2% of
the market. The improvement
in traffic was also reflected in
passenger load factors across
most airlines. IndiGo's load
factor improved to 86.4% in
May from 82.7% in April,
while the Air India Group
recorded anincreaseto 83.5%
from 78.5%.

AkasaAir continued to post
the highest load factor among
major carriers at 92.5%, indi-
cating sustained demand for
its flights.

Experts see
Adani case
dismissal
likely in US

PRESS TRUST OF INDIA
New York, July 7

US LEGAL EXPERTS said it
would be highly unusual for a
federal court to reject the
Department of Justice’s (DOJ)
request to dismiss the criminal
case against Indian billionaire
Gautam Adani, after prosecu-
tors set out detailed legal and
policy reasons for seeking to
drop the indictment.

Under Rule 48(a) of the Fed-
eral Rules of Criminal Proce-
dure, the Justice Department
must obtain the court's permis-
sion to dismiss an indictment.
While judges may seek addi-
tionalinformation orhold hear-
ings before ruling, legal experts
said thereislittlemodern prece-
dent forcompelling prosecutors
to continue pursuing a case the
executivebranch hasdecided to
abandon.

“It would be very unusual if
the courts were to do anything
more than accept the depart-

ment’s reasoning and dismiss |

the case,’saidAdam Goldberg,
Corporate Investigations Part-
ner at Pillsbury. “The Depart-
ment of Justice has provided
tremendous amounts of detail
notjustwith respect toahost of
reasons why it does not want to
prosecute, but reasonable and
supported explanations forwhy
it doesn’t want to move for-
ward.” The US Justice Depart-
ment told the New York court
that criminal charges against
Adaniand others should be dis-
missed because the conduct
occurred abroad and involved
foreigners, the caseisdifficult to
prove,anditisinconsistentwith
US priorities. The letter came in
response toan order on June 26
from US District Judge Nicholas
Garaufis directing the govern-
ment toexplainitsreasoning for
dismissing the charges.

RELEVANT PARTICULARS

with PAN & CIN/ LLP No.

1. | Mame af the corporate debtor along

Krishina Knitwear Technology Limited
PANNO: AAACKATZ1H
CINNO: U17119DN1882PLCO00092

2, | Address of the Registered Cffice

Village Samanvani, Krishna Nagar, Slvassa,
Dadra & Nagar Havell-396230, India

3. | URL of website

htips Wkrishnakniwear.com

fixed assels are located

4. | Detfails of place where the majonty of

Samanami and Amli at Silvassa, Dadra
& Magar Haveli, and Mumbai

5. | Installed capacity of mam products!
SBTVICES

Spinning: 95000 Spindles (approx)
Open end. 7600 (Rotors)
Howewar, tha unit has bean lving
Closed-since 2020,

senices sold in last financial year

6. | Quantty and value of main products!

Mot Applicable
(Company & cerrendly non-operatnal),

7. | Mumber of employees! workmen

Ml {Company = currendly non-operational),

B. [Furher details, including the last avedable| Detats to be sowght by email at;
financial staternents (with schadules) of two| ip krishnaknitwear@@gmail.com

yaars, & lisls of credilors, gre availabes 2t URL

8. |Elsgibility for resolution applicants under IZ_:-Ela!‘rs. to be sought by erfnail at
secton 25(2)(h) of the Code is available at| ip.krshnaknitwean@gmail com
URL:

10. | Last date for recept of 2xpressaon of inersst | 07,08 2026

11. | Date of issue of the provisional st of

prospective resciution applicants 17.08.2028
12.| Last date for submission of objections

to the provizional st 22.08.2026
13.| Date of izsue of the final listof

prospective resolution applicants 01.09.2026
14, | Date of isee of information memorandum,

evaluation matrix & request for resolution {01.09.2026

plans 1o prospective resohilion applicants

15. | Last date for submission of Resolution Plans | 0. 10,2026

16. | Process email id o submit Expressson

of Interast Ip krishnaknitvean@gmail.com

17.| [Datails of the corporate dablor’s
registration stalus as MSME Not Registered

NOTE: This Form G is being issued pursuant o the Drder dated 10.06.2026 passed by the
Hon'ble MCLT, Ahmedabad Bench in [A No. T26 of 2026 in CP {IB) No. 279 of 2014,
whereby the Resolubon Professional was directed 1o publish & fresh Form G and procesd
with the CIRP in accordance with L L.

Mohit Chawla

Rescdution Professional

In the matter of Knshna Knitwear Technoiogy Limited

IBBI Registration Mo.: IBBUIPA-001/IP-PO0S24/2017-2018/10049
Process Spacfic Email-id: ip krishnaknitweariigmail.com

IBB1 Registered Email-Id: camohitchawlai@gmail.com

Address of the Resolution Professional registered with IBBI:

Drate; 0807 2026 Address- SCO 26, Leve! fi, Shr Balaji Complex,

Place: Chandigarh Oid-Ambala Road, Dhakauli, Zirakpur-140603

JMA

JULLUNDUR MOTOR AGENCY (DELHI) LIMITED

CIM: LIS999HR1998PLCO33943
Ragd, Office: 4581116, Sohna Road, Opp. New Court, Gurugram=122001, Haryana
Ph, Mo, 0124-4233868-T0, Websils: www meindia.com, Email; infoi@imaindia.com
NOTICE TO EQUITY SHAREHOLDERS

The Ministry of Corporate Affales (MCA) has vide its clrcular dated Apnl 8, 2020 read
with circulars dated April 13, 2020, May &, 2020 and subsequent cargulars issuad in
this regard, the lgtest being dated Seplember 22, 2025 [Collactively referred 10 as
"MCA Clrculars™), permitted the holding of Anneal General Meating {"AGM™) through
Video Confarencing (V) or Other Avudio-Visual Means (DAYM). In compliance with
thase MCA Circulars and the ralevant grovissons of the Companias Act, 2013 and SEBI
iListing Qbligations and Disclosure Requiremenis) Regulations, #0015, the ansuing
i.g. 7rth-AGM of the Company will be held on Tuesday, 25th August, 2026 at 11200
AM. through VCIOANVM,

In sccordance with the afgresaid MCA circulars, the Motice of AGM along with the
Annual Regort of the Company Tar F.Y. 2025-2026 will be sent only by eleclranic mode
io lhose Mambars whaose E-mail 1D |z registared with tha Company!RTA) Dapasitlanes.
The Compgany shall send physical copy of the Annucal Repart o those Members who
raguest for the same at infg@imaindia.com mentioning their Folip ng. /DP 1D and Client
i0. Members attending the meeting through VI DAY M shall be counted for the pLIDOSE
of Quorum under Saction 103 of the Companies Acl 2013

The Notice of AGM and Annual Report for FY. 20@5-2026 will also be available on
Company’s website Le. waw maindia.com, websile of National Stock Exchange al
www. negindia.com and website of N50L at hiipsfevoling.nsdl.com,

Shareholders holding shares in physical folios are requested to nota that SEBI vide
if= Circidar No. SEBIHOIMIRSEIMIRSD RTAMBIPICIRNZ021/855 daled November 3,
2021 (subsequently amended by Circular Nos, SEBIHOMIRSTIMIES D _RTAMEBIPI
CIRIZ021/66T dated December 14,2021, SEBIHOMIRSDMIRSD-POD-1/PICIRI2023/
37 dated March 16, 2023 and SEBIHO/MIRSDIPOD-1/PICIRI2023/181 dated November
17, 2023) has made it mandafory for the shareholders holding secuerifies in phisical
form bo furnish PAN, K¥C ard choice of Meminalion to the Registrar and Transfer Agant
'RTA'Y of the Company. Sharehoideris} whose folieis) are not updated with the
aforamantioned documents! details, shall not ba eliglate o lodge grie-.-anu::e: or- avail
any service reguesl rom tha RTA / Company,

SEBI kags also mandated thal with effect from April 1, 2024, dividend to secorily
halders, shell be paid anly through alectronic mede. Such paymant shall ba made
only after furnishing the PAN, choice of nomination, contact delails including mobile
number, bank accouni details and specimen signature, Shareholders-are requested
o ensure that their alorementionad details in their respaclive demal accounts!
physical folios are updated. o enable the Company 1o make timeky credil of dividend
in their bank accounts.

Manner of registering/updating e-mail address, bank accouni details, efc.:

Shares | Members hoiding shares in physical form, who have not registered/ updated

in thelr e-mail addrassas, PAN, KYC, Bank and Cholce of Momination wilh tha

Physical} Company ara requestad to register / update the same by submitting following

form documentsidetails to RTA of the Company i.e. MAS Saervices Limited &t T-

34, ?nd Floor, Okhla Industrial Areg, Phase-ll, Mew Dathi 110020, email

InvasiorRmassan.com

1. E-mail, Magile No.and PAN, using form 15R-1

2. Cheoica of Nomination in Form Mo, 5H-13 or a declaration 1o 'Opl-out’ in
Form 15R-3;

3. Contact details including Postal addresz with PIN code {in case of
change of address);

4. Bank Actount delgils including 8ank name and brench, Bank azcount
number, MICR Code and IF3 code (using form [SR-1);

b, Specimen signaturg [using farm 13R-Z]; and

G Any cancellation or change In nomination shall be provided in Form Mo
2H-14

Shareholders can downfogd the above mentioned forms from the 'Downioad’

section available on the Company’s website under Invesior head and |5

also available on the website of the RTA at hilps:!!www. massary.com/

dawnlaads. asp.

B R S

Shares | Shareholders hz:-ldlng shares in dematerialized moda are '&" pested to reqisier
in fupdate their PAN, Nominaben Details, Contact details [Address with PIN,
Demat | Mobile number and Email address), Bank accounl details and Specimen
Form | signature with the refevant Depasitory Parficipan!

TETTL T

COMPANIES |'5

Swiggy’s Inchan ownershlp tops 50%

ANEES HUSSAIN
Bengaluru, July 7

SWIGGY ON TUESDAY
became majority Indian-
owned after its foreign share-
holding fell below the 50%
mark for the first time, taking
the food and quick commerce
platform a step closer to
restructuring Instamart into
aninventory-led business that
could improve margins and
give it greater control over
pricing and supply chains.

In a stock exchange filing,
the companysaid itsaggregate
foreign portfolio investment,
foreign direct investment and
indirect foreign investment
stood at 49.76% of its paid-up
equity capital onafullydiluted
basis as of July 6,based on data
received from its designated
depository.The disclosure was
madeas part of Swiggy's ongo-
ing efforts to qualify as an
Indian owned and controlled
Company (IOCC) under the
Foreign Exchange Manage-
ment (non-debt instruments)
Rules, 2019.

The latest development,
however, only fulfills the own-
ership requirement for IOCC
status. Swiggy must still

demonstrate that it is con-

trolled by resident Indian citi-
zens through its board and
governance structure before it
can formally claim the classifi-
cation. The company had
attempted to amend its arti-
cles of association in May to
meet the control requirement,
but the resolution secured
72.36% shareholderapproval,
falling short of the 75%
threshold after some institu-
tional investors voted against
it. With foreign ownership now
below 50%, analysts expect
the company to make another
attemptat securing the neces-
sary approvals.

The distinction is signifi-

cant because foreign direct
investment rules prohibit for-
eign-owned ecommerce com-
panies from owning inventory,
requiring them to operate only
as marketplaces connecting
buyers and sellers.

An I0OCC classification
would allow Instamart to pro-
curedirectly from brands,own
inventory, exercise greater
control over pricing and supply
chains, and recognise the full
value of product sales as rev-
enue instead of earning com-
missions from third-party sell-
ers.

The move also reflects a
broader shift among the listed
Internet companies,whichare

increasingly restructurlng
ownership to gain greater reg-
ulatory flexibility as quick
commerce becomes their
fastest-growing business.Rival
Eternal, the parent of Zomato
and Blinkit, capped foreign
ownership at 49.5% last year
after Indian shareholding
crossed the majoritymarkand
subsequently moved Blinkit to
an inventory-led model,
enabling it toreport gross mer-
chandise sales as revenue
rather than commissions.

For Swiggy, the transition
assumes greater significance
as Instamart continues to
investaggressivelyamid inten-
sifying competition from
Blinkit, Zepto, BigBasket,Ama-
zon Nowand Flipkart Minutes.
The business reported an
adjusted Ebitda loss of about
X858 crore in the fourth quar-
ter of FY26 even as gross order
valuerose 68.8% year-on-year
to 7,881 crore, making an
inventory-led structure one of
the more meaningful levers to
improve operating economics
over time.

Swiggy sharesrose as much
as 7% intraday before closing
7.17% higher at ¥266.19
apiece on the NSE.

RINGS LIMITED.

OFFER OPENING ADVERTISEMENT FOR THE BUYBACK OF EQUITY SHARES THROUGH TENDER OFFER UNDER THE
SECURITIES AND EXCHANGE BOARD OF INDIA (BUYBACK OF SECURITIES) REGULATIONS, 2018 (AS AMENDED),
FOR THE ATTENTION OF EQUITY SHAREHOLDERS / BENEFICIAL OWNERS OF THE EQUITY SHARES OF ROLEX

Registered Office: B/h. Glowtech Steel Private Limited,

RIOJEEX

w== ROLLED RINGS =—=

ROLEX RINGS LIMITED

Corporate ldentity Number: L28910GJ2003PLC0O41991
Gondal Foad. Kotharia, Rajkot - 360 004, Gujaral, India

Corporate Office: Near Kotharia H-ﬂllwrn y Crossing, opposite Hotel Knshna Park,
Gondal Road, Kotharia, Rajkot - 360 004, Gujarat, India
Contact Person: Hardik Dhimantbhal Gandhi, Company secretary and Compliance Officer
Telephone No.: +91-281 2782677/577

E-mail: compliance@rolexrings.com - Website: www.rolexrings.com

the Buyhack is as below

OFFER TO BUYBACK UP TO 10,000,000 (TEN MILLION) FULLY PAID UP EQUITY SHARES OF ROLEX RINGS LIMITED
OF FACE VALUE OF ¥ 1/- EACH (RUPEES ONE ONLY) ("EQUITY SHARES") AT A PRICE OF ¥ 180.00/- (RUPEES ONE
HUNDRED AND EIGHTY ONLY) PER EQUITY SHARE, PAYABLE IN CASH, ON A PROFPORTIONATE BASIS FROM ALL
THE EQUITY SHAREHOLDERS/ BENEFICIAL OWNERS OF EQUITY SHARES OF THE COMPANY THROUGH THE TENDER
OFFER ROUTE USING STOCK EXCHANGE MECHANISM FOR AN AGGREGATE CONSIDERATION OF UPTO ¥ 1,800.00
MILLION (RUPEES ONE THOUSAND EIGHT HUNDRED MILLION ONLY).

Rolex Rings Limited {("Company”) has sent the Letter of Offer and Tender Form dated July 05, 2026, in relation to the Buyback,
through electronic means on July 07, 2026, to the Eligible Shareholders of the Company holding Equity Shares as on the Record
Date i.e, July 03, 2026, whose e-mail ID's were available with the Company and in physical form (through speed post) to those
Eligible Shareholdars whose email |Ds were not registered with the Company, at their registered postal address available with the
depository on July 07, 2026. However, on a receipl of a request by the Manager to the Buyback or Registrar to the Buyback to
receive a copy of Letter of Offer in physical format from such Eligible Shareholder to whom Letter of Offer and Tender Form were
emailed, the same shall be dispatched physically by speed posl/ courier,

Far the detailed schedule of activities in relation to the Buyback, please refer to the Letter of Offer. A brief schedule of activities for

ACTIVITY

DAY AND DATE

EI..I"I"EACH OPENS ON

e m e = = o romEnr —m T =

. BUYBACK CLOSES ON

Thursday, July 09, 2026

fr——— - rm

| Wednesday, Ju{y 15, 2026

LAST DATE OF RECEIPT OF COMPLETED TENDER ; Wednesday, July 15, 2026
I FORMS AND OTHER SPECIFIED DOCUMENTS BY THE |
| REGISTRAR TO THE BUYBACK '

The entitlement ratio for Eligible Shareholders is as below:

CATEGORY OF ELIGIBLE SHAREHOLDERS

RATIO OF BUYBACK (i.e BUYBACK ENTITLEMENT)"

 Reserved category for Small Shareholders

26 Equity Share for every 327 Equity Shares held on the

Fecord Date

| General category for all other Eligible shareholders

2 Select the name of the Company —

3. Select holding type -

q

5. Enter the securly code and click on submit.
6. Click on 'View button.

12 Equity Share for every 157 Equity Shares held on the

| Record Date

'Th& above Rafio of Buyback is approximate and providing Jndrcarwa Buyback Entittement, Any computation of entitled Er;r.'.JrrJfr
Shares using the above Ratio of Buyback may provide a slightly differant number due fo rounding-off. The aclual Buyback Entitemeant
for Reserved Category for Small Shareholders is 7.9510071055% and General Category for all other Eligible Shareholders is
F.643794156%, For further information on Ratio of Buyback as per the Buyback Entittement in each Calegory, please refer
paragraph 20.7 on page 34 of the Lefter of Offer.

ELIGIBLE SHAREHOLDERS CAN ALSO CHECK THEIR ENTITLEMENT ON THE WEBSITE OF THE REGISTRAR TO THE
BUYBACK BY FOLLOWING THE STEPS GIVEN BELOW:

1.  Click on https:/in.mpms. mufg.com/Cffer/Default. aspx
*Rolex Rings Limited - Buyback 2026
*Physical’ or *“NSDL" or “CDSL" or "PAN".

Based on the option selected above, enter your “Folio Number™ or "NSDL DPID/Client 1D or "CDSL Client ID" or "PAN"

7. The entitlement will be provided in the pre-filled ‘'FORM OF ACCEPTANCE-CUM ACKNOWLEDGEMENT".

The Letter of Offer will be available on the websites of the Company (i.e., www.rolexrings.com),
Exchange Board of India {i.e www.sebigovin), the Manager to the buyback (i.e. www.equirus.com), Stock Exchanges
(i.e. www.bseindia.com, www.nseindia.com) and Registrar to the Buyback {i.e., www.in.mpms.mufg.com).

Capitalised terms used but not defined in this Advertisement shall have the meaning ascribed to such terms in the Letter of Offer,

the Securities and

MANAGER TO THE OFFER

REGISTRAR TO THE OFFER

« BSPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL
SBECURITIES

Pursuant to SEB| Circular No, HOREM 31| 212026-MIRSD-PODI3T 02026 daled

January 30, 2026, ssued by the Securibes and Exchanges Board of India (SEBI), a

spacial window has been provided for the lodgement of transfer and dem alerlahz.all-}r

("demal’} requests in respect of physical securities that were sold or purchasad prios

te April 01, 2013,

This' Special Window shall ramain opan for a period of ane{1) year from February 05,

2026 te February 04, 2027, and will ba applicable in the fedlowing cases:

1. Where the original share iransfer request{z} were nol lodged prioe Lo Aprl &1
Z014; ar

2, Whare the asiginal shara transler requestis) wera lodged priorio Aprll 07, 20158 but
wera rejected, returned, or remained unailended due lo deficiencies in
documeaniation, procedural requiremenis, or for any other reason

During the Special Window pericd, valid and complele requests receivad in accardance
with the aloresaid SEBI! Circular shall be processed. The shares will he credifed only
In demateriglized form to the demat account of the fransferes,
Requests invelving disputes, pending litigation, or cases not parmissible under
applicable Faw shall not be processed under this Special Window
The Company/Regisirar and Transfer Agent {RTA) shall enfertain only fhose transfer
raquests where the ariginal share certificates are available and duly submitted by
the agplicant.
Eligible sharaholders are advised 1o avadl this opporlunily by submifleng the reguisite
documenis 1o the Company's Registrar and Transfer Agenl, MAS Services Limiled, al
T-34, 2nd Flpar, Okhla Industrial &res, Phase-ll, New Delhi - 110020, Email;
[neesiorgEmassary.com, Contaect +91 011- 26387281, 82, 83
For Jullundur Motor Agency (Delhi) Limited
Sdi-
Ramkesh Pal
Company Secretary

Place: Gurugram
Date: O7.07.2028

eqQuirus

(.) M U FG MUFG Intime

| Equirus Capital Limited

i (Formerly known as Equirus Capital Private Limited)
| CIN: UBS8TOMH2007PLC172589

| Address: Unit No. 2601 B, 26™ Floor,

|“A” Wing, Marathon Futurex, Mafatlal Mills Compound,
|N. M. Joshi Marg, Lower Parel,

 Mumbai - 400 013, Maharashira, India

| Contact Person: Mrunal Jadhav / Rahul Wadekar
Telephone Number: +91 22 43320734

 E-mail Id: rolexrings.buyback@@equirus.com

| Investor Grievance Email:

! investorsgrievance@eguirus. com

Website: www.equirus.com

' SEBI Registration Number: INMO00D11286

MUFG Intime India Private Limited

(Formerly Link Intime India Private Limited)

CIN: Ue7190MH1299PTC118368

Address: C-101, Embassy 247, 15t Floor, L B 5 Marg,
Vikhroli (West), Mumbai 400083, (Maharashtra), India
Contact person: Ms. Shanti Gopalknshnan
Telephone Number: +51 810 811 45845

Fax: +91 22 49186060

E-mail Id: rolexrings. buyback{@in.mpms.mufg.com
Investor Grievance Email:
rolexrings.buyback@in.mpms.mufg.com

Website: www.in.mpms.mufg.com

SEBI registration no.: INROODOO4058

Validity Period: Permanant

Sd/- Sdi-

Manesh Dayashankar Madeka

For and on behalf of the Board of Directors of Rolex Rings Limited

Mihir Rupeshkumar Madeka

Sdi-
Hardik Dhimantbhai Gandhi

Chairman and Managing Director
DIN: 01629788

Whole-time Director
DIN: 01778561

Company Secretary and Compliance Officer
ICS| Membership Number: A39931

Place : Rajkot
Date : July 07, 2026
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